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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

ORIGINAL APPLICATION NO. 94 OF 2024

In the matter of:

Jagat Singh .....Applicant
Versus

State of Uttar Pradesh & Ors. ....Respondents

REPLY ON BEHALF OF RESPONDENT NO. 9,10,11,12,13,14 & 16

1. That, the present case is pending adjudication before this Hon’ble
Court and same is listed for adjudication on 27.09.2024.

2. The present reply is being filed on behalf of Respondents no. 9, 10,
11, 12, 13, 14 and 16. All the answering respondents are respectable
citizens of India and have been falsely named by the Applicant, in
order to harass them.

3. The answering respondents are the owners of following patches of
land at  Village @ Chak  Basantpur, @ Pargana  Dadri,
Tehsil and District Gautam Buddh Nagar,:-

S. No. | Owners Name Area Date of Purchase

1. | Lalit Gogia (R9) Does not own any N/A
plot of land in

Yamuna  Flood

Plains
2. | Jatin Kakkar (R10) 1 Bigha 10.07.2018
3. | Hemant Malhotra 2 Bigha 10.07.2018
(R11)
4. | Sanjay Kumar Arora | Bigha

(R12)
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5. | Raj Arora (R13) 1 Bigha 17.10.2018
6. | Anamika Gogia (R14) 5 Bigha 17.10.2018
7. | Ashish Jain (R16) 1 Bigha 15.10.2018

4. That no illegal mining activity of any sort is going on the
aforementioned plots of agricultural lands belonging to the answering
respondents.

5. The Applicant on the other hand has been harassing the answering
respondents to sell their land to him and has been filing false
complaints against the answering respondents to various authorities.
The said statement can be corroborated from the fact the Applicant
neither chose to appear before this Hon’ble Tribunal nor did he join
the inquiry proceedings conducted by Joint Inquiry Committee
constituted by the DM, Gautam Budh Nagar along with various other
authorities such as Uttar Pradesh Pollution Control Board, Mining
Board, Ground Water Department and Irrigation Department.

6. That, the said land parcels of the answering respondents have been
lying vacant since their purchase as the same were purchased as
investment in the year 2018. Further, the said parcels of land already
contained borewells at the time of purchase. However, the same were
never used as the area where the said parcels of land are located does
not have electricity supply, thus the same could never be operated.
Thereby, no environmental damage has been caused at the instance of
the answering respondents.

7. However, the UP Pollution Control Board has already issued show
cause notice dated 17.08.2024 against the answering respondents,
asking thém to show cause as to why environmental compensatiori to
the tune of Rs. 5000/- per day, for the last five years, should not be

- imposed on them for engaging in alleged illegal operation of stone
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crushers, which the answering respondents will answer to. The copy
of show cause notice dated 17.08.2024 is annexed herewith and
marked as ANNEXURE L.

. Further, the answering respondents have already received show cause
notices dated 30.08.2024 from UP Ground Water Department for
alleged violation of The Uttar Pradesh Ground Water (Maintenance &
Regulation)Act, 2019 and will face the inquiry or legal action before
the Ground Water Department and along with paying fine, if found
guilty. The copy of the said show cause notice are annexed herewith
and marked as ANNEXURE IIL

. Also, FIR has been registered for illegal mining by the UP Police,
however, the answering respondents have not been named in the said
FIR solely due to the reason that no activity of illegal mining was

found on the land parcels belonging to the answering respondents.

10. The Hon’ble Tribunal may appoint a local commissioner or any other

authority/body to inspect if any activity with respect to illegal mining
is going on the aforementioned land parcels belonging to the

answering respondents.

PRAYER

In light of the above, it is most respectfully prayed that this Hon’ble

Tribunal may be pleased to:

a. Consider the submissions made herein and dispose off the petition, in

light of action already been taken against the answering respondents;

and/or
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b. Pass any other order(s) as may be deemed fit and proper in the interest

of justice.

Through Coun§f}

atharth Rohila
Nihal Singh Shekhawat

Counsels for Respondent 9,10,1],12,13,14 & 16
Add: Aeddhaas\Liegal LLP, A-48,

Lajpat Nagar II, New Delhi -110024

Email Id: yatharth.rohila@gmail.com

M.No. 9999666038

Date : %) [, Sb‘\ \ZDLL,

Place : New Delhi
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

ORIGINAL APPLICATION NO. 94 OF 2024

In the matter of:

Jagat Singh .....Applicant
Versus
State of Uttar Pradesh & Ors. ....Respondent

AFFIDAVIT IN SUPPORT OF REPLY ON BEHALF
COUNSEL OF RESPONDNENT 9, 10, 11, 12,13, 14 & 16

I Yatharth Rohila Enrolment no. D-1601/2016 office address at Aeddhaas Legal
LLP, A-48, Lajpat Nagar II, Delhi 24 do hereby solemnly affirm and state as
follows:

1. ThatI am the counsel for Respondent No. 9, 10, 11, 12, 13, 14 & 16 in the
present Original Application and am fully acquainted with the facts and
circumstances of the case based on the official records and the instructions
provided to me by the respondent.

2. That I have prepared and filed the reply before this Hon'ble Tribunal under
the instructions of Respondent No. 9, 10, 11, 12, 13, 14 & 16, and the
contents from Para No. 1 to Para No. 10 are true and correct to the best of
my knowledge, belief, and information based on the facts provided by my
client.

3. That I have drafted the reply to the best of my professional competence and
on instructions of Respondent 9, 10, 11, 12, 13, 14 & 16, and nothing material
has been concealed therein.

4. That I make this affidavit on behalf of Respondent No. 9, 10, 11, 12, 13, 14
& 16 in support of the reply filed and to affirm the correctness of the

stated therein. ‘ /DLE/
i/

VERIFICATION:

I, the deponent above-named, do hereby verify that the contents of this affidavit
are true and correct to the best of my knowledge and belief. No part of it is false,

U .
and pething material has been concealed therein.
74 \ TN N

i of September, 2024.
ATTE w

X ARY PUBLIC
NS ELHI (INDIA)

n & QEP mflh
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